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17/10/94. 

Applicant by Shri Ramamurthy. 

mit. Shri Bhatkar takes notice on 

behalf of respondents I & 2 	Issue notice 

to respondent No.3 with a direction to file 

reply within 6 weeks of service of notice. 

Respondent 1 & 2 may also file their reply 

within 6 weeks, Shri Rarnamurthy points out 

that Ok 777/93 decided on 31/3/94 in which 

the question is whether the remark "Average' 

in the AcR should be treated as adverse 

remarks and the same is required to be 

communicated to the person concerned before 

the DPC meets for the purpose of considering 

his suitability for a non—selection post 

and the point has been referred to the Full 

Bench e Since the view by the Full Bench 

would have a bearing in this case, we 

should not pass any interim orders at this 
(made 

stage. Any se1ection/appointmenthereafter 

will be subject to result of this OA. 

Adjourned to 20/12/94. 

(P .P . SRIVASTAVM.) 	(M. S.DESHPAI\UE) 
14(A) 	 V.C. 
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